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ORDER

Learned Counsel for Indian Overseas Bank moves this Application
pursuant to the directions dated 15.12.2017 passed by the Hon’ble
Principal Bench for convening the meeting of Company’s Creditors under
the aegis of the Applicant Bank who are having 69.5% shares in relation
to Financial Creditors. Based on the said directions, it is disclosed that in
the 2™ meeting of Committee of Creditors (COC) convened on
12.1.2018, proposed the name of one Mr. Debashis Nanda, Insolvency

Professional (RP) whose Registration Nos. is IBBI/IPA-003/IP-

Ceuked
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NO0040/2017-18/10316 to act as Resolution Professional and that
pursuant to the same, this application has been filed under Section 22
(3) (b) of the Insolvency & Bankruptcy Code, 2016 for replacing the
earlier Resolution Professional confirmed by this Tribunal based on the
recommendations of IBBI. In view of the directions dated 15.12.2017
passed by the Hon’ble Principal Bench as well as based on the
application which has been filed upon the recommendations of COC, Mr.
Debashis Nanda is appointed as Resolution Professional a%%ishall act as
per the provisions of IBC, 2016 read along with Attendant Rules and will
file a report from time to time about the progress made in the CIRP

process.

Accordingly, this application stands disposed off.

] A
(S. K. MOHAPATRA) (R. VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

06.2.2018



